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Export of 8tuapa

976. Shri Jyottrmoy B tsu :

Shri B. K. Modak:

Shri Mohammad fomail:

Will the Minister of Communications 
be pleased to state:

(a) whether there is any restriction 
on the export of postal stamps;

(b) if so, the nature thereof and the 
total quantity of stamps exported dur
ing the years from 1964 to 1966 and 
the countries to which exported;

(c) whether Government are aware 
that suhstBntial remittances are being 
made through postage stamps which 
fetch high .prices in European coun
tries; and

(d) if so. the steps taken to repatri
ate such sale proceeds from abroad?

The Minister of  State in the De
partments of  Parliamentary Affairs 
and  Communications  (Shri 1. K. 
Gnjral): (a)  Postal  stamps  do not 
figure  in any .part of the export 
control order and, therefore, are not 
controlled for purposes of export.

(b) The value of stamps exported 
during 1964-65 and 1965-66 is indicated 
In the statement laid on the Table of 
the House. IPlaced in Library. See 
No. LT-478/67],

(c) and (d). Our stamps do earn 
foreign exchange and these are realis
ed <by sale abroad. Any Indian resi
dent acquiring foreign exchange  in 
any manner is required to surrender 
this to the exchange control within 30 
days of such acquisition. Any attempt 
to hold such foreign exchange would 
-violate Foreign Exchange Regulation 
Act, ISM7 and the enforcement of the 
Act is undertaken by the Foreign Ex
change Enforcement Directorate.
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A'9lltlee of Sales TU ta Deihl 

,, .. hftB. 8 ........ : 
8llrt OU- Lal a.wa: 
1111'1 a.. o..at Aarwale: 
ArlN. 8.llllanla: 
lllart 1lrt,J Bii••• Lal: 
hrt A. B. YajJayee: 
8llrl Slluda Nud: 
Slut 8larl .... lalleo: 
8larl Kanwar Lal a.pt&: 
Sbrl a. 8. V..,arGIJ: 

Will the Minister of llollle Alfaln 
be pleased to state: 

(a) whether there is a propoal 
undcT consideration of Qovenvnent 
to abolish Sales Tu in Delhi and 
impoae the duty at the Prodaction 
level; 

Cb) If ao, the details thereof; and 

(c) the tiJ114t ~ which Government 
are likely to take a decision In the 
matter! 

Tiie Mln"ter ef Slate ln taae Mlnll-
try ol 11.-e Atraln (Shd V..ya 
Ciafta BIMdlla>: (a) No Sir. 

(b) and (C). Do not &rile. 
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... Dll ·-·· 'ra Y ...... : Slut II. ........ : 
8llrl N. X. 8anslal: 

Will the Minister of a ... Mairs 
be pleued to state: 

(a) whether It is a fact that the 
Kashmir Political Conference, a pro-
Palmtan body, submitted a memo-
randum to U. Thant, U.N. SecretarT-
General d urin• his recent vidt to 
India drawin1 bla atWllt!en to tbe 
Kashmir issue; and 

Cb) If so, Govemment'a reaction 
thereto! 

The Mblllter el a-. Atralq (lllrl 
Y. B. Cll .. u): (a) Yea, llr. 

(b) Gonrnment do not attach any 
importanee to this. 

Cues In ••Pl'eme Coan 
911. lbrf 8. .. Damalal: Will tile' 

Minister of a... Atratr. oe pleued 
to state: 

(a) whether It ii a fact that many 
caaes are pending in the Supreme 
Court of India; 

Cb) il so, the nwnber ol cues per-
talnln1 to tax (Direct tax and Indirect 
-tax) alld the period for which they 
have been pendin1: and 

(c) whether •ny at~ are contem-
plated to expedite the dispoul Cl( 
pendins cues? 

'fte Nln"ter., Bo.e Ahln (Siad 
Y. B. a.vu>: (a) The numbel· of 
cases pendln1 In the Supreme Court 
of IndJa on 1st May, JH'7 waa flTl'J. 

(b) The number ot caaea pertainln• 
to tax (Direct tax and Jncllrcct tax) 
pend.I~ on that date waa 717. TheM 
cuea Wer'll Aled aa fOllowa: 

1a 1n lMT, .., 1n 1•. 1a m 
s .. and 2 ln 1111. "l'he two 
ra.. tled bl lift ue Mt 
wad)' .. &»Plicatmn. fQp ..... 
ISftaUaa Of lqial '41 . r • 




